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(a) whether the Union Government 
have sanctioned any funds to check land 
erosion in the border districts of West 
Benga l ;and 

(b) if so, the details thereof and when 
sanctioned ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF TEXTILES AND MINIS-
TER OF STATE OF T HE MINISTRY OF 
WAT.ER RESOURCES (SHRI RAM 
NIWAS MIRDHA) : (a) No, Sir. 

(b) Docs not arise. 

Occupation or Assam area by Naaaland 

1681. SHRI GURUDAS KAMAT : 
DR. CHANDRA SHEKHAR 
TRIPATHI : 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government of Nagaland 
Jaave occupied some parts of Assam in the 
recent past ; and 

(b) if so, the steps Union Government 
liave taken to resolve tbe issue ? 

THE MINISTE.lt OF STATE JN THE 
MINISTRY OF HOME AFFAIRS (SHRJ 
C HINTAMANJ PANIGRAHJ) : (a) Accor-
din& to the State Government of Assam. 
the Government of Naaaland have recently 
established a new sub-divisional headqua1 t-
ers at a place called Niuland on Assam-
Naaaland border with in the. territory of 
Assam. This bas been denied by the 
Nagaland Government, who huve. stated 
that N iuland is weJJ within the territory of 
Nagaland. 

(b) Jn the meetinc convened by this 
Ministry to settle 1be matter, it has been 
aarccd by both the State Gover~n~s to 
carry out demarcation of these areas JOtntly 
with the help of revenue records and if the 
dispute s till persiste~, the mal~er could ~ 
sorted out in a mectmg of Chief Secretanes 
of both the St a tes. 

Pcndin& a permane11t solution of the 
territorial dispute eidsting between them, 
both the State Governments have beea 
jmprtstcd upon to scrupulously observe the 

existing aarcemcnls to maintain J'eace and 
harmony and to sort out various issues/ 
i rrtants by mutual discussions. 

Communal Riots 

1682. SHRI R .P . DAS : 
SHRIMATI PATEL RAMA-
BEN RAMHBHAI MAVANJ : 
SHRI U.H . PATEL: 

Will the Minister of HO ME AFFA IRS 
be pleased to state : 

(a) the number of persons killed in 
each communal riots during the period 
from September 1986 to September, 1987 
State/ Union Territory-wise ; 

(b) the steps being taken to ensure 
&ecurity, safety and communal harmony 
among all sections of the population ; and 

(c) the factors responsible for rise in 
the incidence of communal riots ? 

THE MINISTER OF STATE JN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER Of STATE JN THE MINIS-
TRY OF HOML AFFA IRS (SHRI P. 
CHIDAMBARAM) : (a) On the basis of 
available mformation, the particulars of 
major communal riots which occurred in 
the various States/UTs in the country 
during the period September, I 986 to 
September, 1987 are ~s follows : 

Name of places No. of persons 
killed 

Baroda (Gujarat), Sept; 1986 5 
Amravati , Maharashtra, Nov. 1986 7 
Maagalore, Karnataka, December , 

1986 11 
Mysore, Karnataka, December, 1986 4 
Ahmedabad, Gujarat, January, 1987 10 
Ahmedabad, G ujarat , January, 1987 5 
Ahrnedabad, Gujarat March, 1987 5 
Virpur, Gujarat (April, 1987) 4 
Mecrut, Uttar Pradesh, April, 1987 10 
Meerut, Uttnr Pradesh, May, 1987 122 
Bhroach, Gujara t , May, 1987 5 
Delhi, May, 1987 11 
Baroda, Gujarat, June, 1987 7 
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(bl and (c) As regards steps be taken to 
ensure secu1 ity, safety and communal har-
mony among all sections of the popula-
tion, it may be slated even though the 
primary responsibility of maintenance of 
peace rests with the St:ite G o,ernmcnt,, 
the Central Government have ne,er been 
found wanting in the matter of pro\1ding 
assis t anc.: 10 the State Governments 111 the 
shape of par.:i-mJlitary forces and equip-
ment in restoring pc.ice and communal har-
mony The C:nrral G o,ernmcnt ha\c 
also been cautioning ;rnd alerting the 5tatc 
G overnments 10 keep a \Cry close w:itcb on 
communal, fundamentalist and an11-soc1a l 
elements. 

As back as Ocl ol'<:r, I Y80, de1;11Jed 
guidelines were first circulated 10 the 
various Srntc Gmernmcn ts, UTs for 
maintaining communal barmon} and 
public order. Thereafter in 1985, 
these guidelines were given a fre\h 
look and were re\ ised and re-circulated to 
all the State Go,ernment~/un in July, 
1985. Amon~ other things these guide-
lines envisage strengthening or 1nlelligc•1cc 
gathering systc-m, :iction under law :igainsl 
those indullging in inflam111;11ory wriiintts. 
need for regulating the procedure for allO\\· 
ing religious processions on the oc,:1~1011 
of m:tJOr fes11vals 10 ensure that there 
no provocation or other cause fo1 com-
munal v1olence ; the need to regulntc 
emergence of unaurhorhccl places of 1\01-

ship on public places etc : the need to d.:al 
efTecti\'ely with the use of loud-spc.rh·rs 111 
places of wor,hip and rhc need for 'f'C<'d) 
inves11gn11on of ca~es rcghlcrcd 1n c1li1n ·c· 
tion with the communal vio lence through 
Specinl Court sf Ea rmar kcd lourt ~. 

The NJt1onal ln1cg1:11ion Council :iml 
its Commi11ccs al~o l..eeps in const:mt 1111.:11~ 

the communal situation 1n the countr) ;111d 
keep on \uggestin~ \\:tys :ind mean' tor 
preventing communal r101s and for pro-
motion of commun:il harmom The 
communal s11uation in the country which 
b:id sllight I> deteriorated in the fir~I hall 
of the current year h• ' ~ince 1mprO\ed 
and there has not b.!cn any m:iJOr com-
munal riots in any of the Srnte/ UT in the 
country durina the la\t three months. A 
close viar l over the actiHllC\ of com-
munal and anti-social forces is also bc1na 
marotained. 

K8rachl lllj1diog 

1683. SHRT MULLAPPALLY .RAMA-
CHANDRAN : Will the Minisrer or 
External AfTairs be plea~ to state : 

Cal "hcther Go\ernment have rec:ehed 
from Par.man an otric1nl account or the 
Kararh1 hijacking ; 

(bl if ~o. the details thereof; and 

(c) the official stand taken by PAN 
A \1 and the U.S GO\emmcnt in the 
mailer ? 

THr MINISTCR OF STATE IN THE 
MINISTRY OF fX TERNAL AFFAJRS 
(SHRI K. NATWAR S INGH ) : (a) No, 
Sir. 

(hi :ind (c) Do not arise. 

Freedom Fighters Pension Casa 
from nilaspur ( H.P .) 

I 684 PR Or NARAI N CHAND 
PARA~llAR : W ill the M inister of HOME 
ArF·AIRS he plea,cd lo <;late: 

(a) whether the State Government of 
11111.achal Pradesh ha\c recommended ID)' 
ca'<'' c-1 Freedom Fighters pension bclona-
mp 11• Dilaspur d1qric1 1n the month of 
Jun<', I Q!ii : 

(h) 1f ,o, the number of rrttdom 
I ightcrs "'ho' e ca,cs ha\e been rccommeo-
d-:d for the a"ard of pcnc;1on ; 

1.> lhe date' "uh effect from ~hicb 
the} hJ\C t>cen s:inc11oned and paid the 
1wn\lnn\ \Cj1ara1cl} ; nnd 

(dl 1f not, the rca~ons therefor and 
the likd) d:itc b} "h1ch the pension ~ould 
be 'an.·•r•m.•J and paid 10 the claimant) 1 

Tiii MINISTfR or STATE IN THr 
MINISTR\ 01 HOM I Ar FAIRS (SHRI 
Cll lN J'AMAN1 PANIGRAHI ) : (a) No, 
S ir 

(b) to (d) Do not ario:c. 

Frtt Mt'dical Aid fo SC/ST 

I 6RS SHRI S, PALAXONDRA-
YULl \\ ill the Mmi tcr of WJ:lfARE 
be pleased 10 state : 




